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(vi) Need for early re-opening of Bhaskar
Textile Mills, Jharsuguda.

SHRI SATYASADHAN CHAKR-
ABORTY (Calcutta South) : I make the
following statement under Rule 377,
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The closure of Bhaskar Textile Mills,
Jharsuguda from 10th January, 1983 has
resulted in starvation of 3000 workers and
their family members. This closure is
causing deep resentment of the entire
population of the area since its economy is
greatly affected due to this closure, The
company started from 1963-64 with
investment of Rs, 35 lakhs, It earned a
fabulous profit of over Rs, 3 crores till
1980-81. The owner of the company however
indulged in several irregularities, When the
workers were agitating for payment of bonus
and the company on 1.10.82 fixed 16th
October, 1982 for discussion with Jharsuguda
Industrial Mazdoor Union it surreptitiously
issued lockout notice on 2nd Oct, 82 though
it was signed on 30th Sept. 82. Since 2nd
October 1982 lockout became operative
rendering thousands of workers jobless.
At present it is still continuing despite
repeated efforts by the Union to reopen the
mill, and they demanded 1) immediate take
over by NTC, opening it immediately by
taking back all the workers who were on
the rolls on 1.10.82, (2) payment of wages
for the lock out period. Therefore, I urge
the Government to take steps to meet up
their just demands,

(vii) Need for providing speed boats to
Custumes Collectorate of Madurai to curb
smuggling,

SHRI M.S.K. SATHIYENDRAN
(Ramanathapuram) : Sir, the Collectorate
of Central Excise and Customs at Madurai
has under its jurisdiction the cast coast from
Rameshwaram upto near about Madras,
With the duty free shops having been
opened at Colombo in Sri Lanka, the
smuggling along this long coast-line has
gone beyond normal patrolling. Whenever
the Customs officials get any information
they have to approach through correspon-
dence. the Department of Fisheries or the
Naval Coast Guard for loaning speed boats
to chase the smugglers. By the time
the formalities are fulfilled and the boats
are made available, the smugglers run away.
It has become essential that the Customs
Collectorate at Madurai should be provided
immediately with two speed boats so that
the smuggling activities are curbed effecti-
vely on the east coast. Besides, these speed
boats may also stop the poaching being
done by some adjoining for. countries on
our territorial waters, particularly along the
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east coast where the delicious prawn fiih are
available.

(viii) Problems of opium growers.
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(ix) Increasing cases of blindness amongst
children in the country

SHRI ARJUN STEHI (Bhadrak) : Sir,
the high incidence of blindness caused by
Yitamin A deficiency and malnutrition
amongst the children estimated to be 2,50,000
in developing countries of the world and of
them about 30,000 are Indians. This high
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incidence was pointed out in 1981 by the
National Institute of Nutrition and has
been recently corroborated by independent
studies by Indian Council of Medical Re-
search. According to these, blindness among
children ranged from 8.99) in Orissa to
0.69, in Gujarat, in Karnataka, Andhra
Pradesh, West Bengal and Tamil Nadu the
percentage ranged from 1.19, to 2,.9%,. In
fact, in the International Yeard of Child, it
was calculated that 2.5 million children were
in varying daerees threatened by Vitamin A
deficiency blindness.

An ambitious Central scheme for cover-
ing 125 million children at the cost of Rs. 18
crores was announced in 1981, The Institute
of Nutrition has developed an oral dose of
Vitamin A to be administered every six
months,

However, this emphasis on administering
concentrated doses of Vitamin A can have
only limited effect in the country where the
majority of the most vulnerable have little
access to clinics, Workers at Primary Health
Centres need also to be taught how to recog-
nise the early symptoms of blindness due to
deficiency. Educative compaigns will be more
effective in the long run.

Therefore, I urge upon the Government
to launch immediate frontal attack on blind-
ness taking educative, preventive and curative
steps to help control the increasing blindness
amongst the children in the country,

14.10 hrs,
DEMANDS FOR GRANTS, 1983-84—Contd.

MINISTRY OF IRRIGATION

MR, DEPUTY SPEAKER : We now
go to next item. Discussion and Voting on
the Demand for Grant under the control of
the Ministry of Irrigation.

The House will now take up discussion
and voting on Demand No. 67 relating to
the Ministry of Irrigation for which 4 hours
have been allotted.

Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut motions, sends slips
to the table within 15 minutes indicating the



